'IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

YA ' . . ERNAKULAM BENCH

0. A. No. 305 1993 .

DATE OF DECISION_222+2293

R. Chandrasekharan and others applicant (s)

s

N e

Mé. P. Sivan Piallai Advocate for the Applicant (s)

) Versus ’
-Union of India represented by

’

Madras~3 and others

?pondent (s)

DA
)\ .

ML e Thomas Mathew NellimoottilA dvocate for the Respon dem (s)

CORAM :
The Hon'ble Mr. No DHARMADAN JUDICIAL MEMBER

Whether Reporters of local papers may be allowed to .see the Judgement ?\f"j
To be referred to the Reporter or not? A 5 )
"Whether their Lordships wish to see the fair copy of the Judgement?

To be circulated to all Benches of the Tribunal ? b

' JUDGEMENT

N

MR. N. DHARMADAN JUDICIAL. MEMBER

M.P. 347/93 for join together, hear_d, al-lowed.
Counsel appearing on both sides agreed that this
appllchtlon can be{disposed of in view of the fa€t that
Annexure«IV reprgsentatlog is pendl_ng b_efore the DJ.VJ.Slonal
Electrical Enginéer,-the second respondent.
2 , Applicants are Khalasz.s and Khala31 helpers workxng in
the Electrlcal Deper tment of Southern Railway at ’J:rl.vandrumo
ééccordlngtoﬁxxz the -abppl icants, they are working in .,:the..-;s
Artisans? c-adre -ég:éiWin'gEm;c -8 scale of fRs- 750=-240. and
Rse 800-1150/~. They further suﬁmitted that the ée_#vices of
thé'applicantswere’ uti} ikse'd@fay the Railways -in the regula_r‘

¢ - vacancies having higher salary of Rs. 950-1500 and above.
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Since there are regulap vaeaneies avai}able, the Railways'

can censiden regalarisation of ﬁhe applieants in that grade
and ﬁay them higher salary. Applicants hawe represented for
getting higher scale of‘gay'for.the work they are'doiag'bya

"submitting representationse. iAnnexure A-~l is a joint represen~
tatiga submitted by.six/of the applicants. Learned counsel
for applicant‘submitted that‘eimilarvrepressntations will be

| filed by other applicants for getting higher pay. Annexures
1z and I1I are reminders sent by them en this-behalf. This
original ‘application has been filed under seftion 19 of the
Admiﬁietrative_Tr;bunals' Act for a direction tefhe
respendents‘to_pay the salary=of Rse 950-~1500 to the applicants
for ehe entire periodffme:1987 onwards.
3. ’ If the applicanﬁs are already discharéiﬁg the
dutxes of hlgher grade on the ba51s of the dlrectlon of the
authorities. they are also also ellglble for higher scale.
Since the-matter requlres detalled examination by the -
competent authority with reference to~official records
pa;ticularly in view of the faet‘fhat Anhexure_A?1 repéesen-
tation is pending conSiée;atidn before the competent |
authority; I_am;of the view that this apglication ean be
disﬁosed_o: atvtaeaémiseion stage itself by dappropriate
direction. S .' |

4. The learned counsel for the applicants submitted-
that a fresh jeint repreSentatie%will-be filed by‘allithe.
appllcants supplementlng Annexure~I S0 that it will be
convenlent for the Secono respondent to aeal w;th the
contentlons and dlspose of the same 1n~accordance w1th la@.\
5. - . I acceptathe request of the learned counsel for
applicant and accordlngly I admLt the appllcatlon and

- dispose of it with dlreqtlons. The appllcantsshal} file

| a joint representation stating all the details regarding

their work in;theAhighe; grade. This shall be dene by the

Iy
i
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' ' ' 3
appllcants w1th1n a week from the dateof receipt of this
Juagment. If such a representatlon is. recelved by the Second:r
i .
_respondent, he shalldxspese of Annexure-Al representation
[ Lo by the applicants ‘2
supplemented by the joint appllcatlon submltted/as dlrected
-above, angd pass erders on the Seme ln accordance with law
withln ‘a perlod of two months from the date of receipt of
-the supplementary representatlon.

Be - - 'The applicatlons1§edlsposedfof'as;above.

7+ . There shall be no orddr as to costs.
Co (N. DHARMADAN) - |
Ly L : | JUDIC IAL MEFBER



